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failure by husband to pal maintenance or 
permanent alimony granted to the wife by 
the Court under certain enactments or rules 
of law. [Placed in Library. See No. LT-
2520/78]. 

II. (a) A copy (in English and Hindi) of 
the Ministry of Law,, Justice and Company 
Affairs (Department of Company Affairs), 
Notification G.S.R. No. 728, dated the 28th 
April, 1978 under subsection (3) of section 
720-A of the Companies Act, 1956. [Placed 
in Library.  See No.   LT-2442 78]. 

(b) A copy (in English and 
Hindi) of the Ministry of Law, 
Justice and Company Affairs, Noti 
fication G.S.R. No. 627, dated the 
20th May, 1978, under sub-section 
(3) of section 637 of the Companies 
Act, 1956. [Placed in Library. See 
No.  LT-2443|78). 

(c) A copy each (in English and 
Hindi) of the following Notifica 
tions of the Ministry of Law, 
Justice and Company Affairs (De 
partment of Company Affairs) 
under sub-section (3) of section 642 
of the  Companies  Act,   1956: — 

(i) G.S.R. No. 623, dated the 13th 
May, 1978, publishing the Public 
Companies (Terms of issue of debentures 
and of raising of loans with option to 
convert such debentures or loans into 
shares)   Amendment Rules,  1978. 

(ii) G.S.R. No. 626, dated the 20th 
May,, 1978, publishing the Company's 
Liquidation Account (Second 
Amendment) Rules, 1978. 

(iii) G.S.R. No. 851, dated the 1st 
July,, 1978, publishing the Companies 
(Secretary's Qualifications) 
(Amendment) Rules, 1978. 

(iv) G.S.R. No. 852, dated the 1st 
July,, 1978, publishing the Companies 
(Secretary's Qualifications)   (Second     
Amendment) 

Rules,   1978. 
[Placed in Library.    See No. LT- 
244|78 for  (i)  to  (iv)]. 

(v) G.S.R. No. 373(E), dated 
the 17th July, 1978, publishing the 
Companies (Acceptance        of 
Deposits) Fourth Amendment Rules, 
1978. [Placed in Library. See No. LT-
2493/78]. 

I. Notification under the Representa-tion of 
the People Act, 1950. 

II The Monopolies and Restrictive Trade 
Practices Commission  (Re- 

... .cruitment of Members of Staff) 
Amendment Rules, 1978. 

SHRI   SHANTI   BHUSHAN:   Sir,   I 
also beg to lay on the Table: 

I. A copy (in English and Hindi) 
of the Ministry of Law, Justice and 
Company Affairs, Notification S.O. 
No. 393(E), dated the 19th June, 
1978,, under sub-section (3) of sec 
tion 13 of the Representation of the 
People Act, 1950. [Placed in Lib 
rary.    See No.  LT-2519/78]. 

II. A copy (in English and Hindi) 
of the Ministry of Law, Justice and 
Company Affairs, Notification G.S.R. 
No. 357(E), dated the 10th July, 
1978,, publishing the Monopolies and 
Restrictive Trade Practices Com 
mission (Recruitment of Members 
of Staff) Amendment Rules, 1978, 
under sub-section (3) of section 67 
of the Monopolies and Restrictive 
Trades Practices Act, 1969. [Plac 
ed in Library. See No. LT-2494/78]. 

POINTS OF ORDER RELATING TO THE 
CORRESPONDENCE EXCHANGED 
BETWEEN THE PRIME MINISTER 
AND THE FORMER HOME MINISTER 
SHRI DEVENDRA NATH DWIVEDI 

(Uttar Pradesh): Mr. Chairman, Sir, I have a 
point of order. I have given a notice of motion 
under Rule 158 of the Rules of Procedure, and 
under Rule 170 the Chair has to decide on the 
admissibility of the motion.   When 
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[Shri Devendra Nath Dwivedi] I saw you in 
the Chamber, Sir,, you ■aid that you wanted 
some time to co,isider the admissibility and I 
have agreed. I do not want to talk anything on 
the motion so that you may arrive at some 
conclusion. I just want to make one or two 
points because the House is surcharged with 
emotion and the House is very much 
interested as to what is going on about the 
scandal of correspondence between the Prime 
Minister and the ex-Home Minister. 

Sir, I would just read out for your benefit 
and for the benefit of the House a statement 
made by the Prime Minister when a similar 
question arose in 1974 and what he had said 
has proven to be prophetic. This is very 
relevant and would be very helpful. It is like 
quoting an authority after which you need not 
read any author. Now I am quoting Mr. 
Morarjibhai Desai as a Member of the Lok 
Sabha on December 9, 1974. In the matter of 
placing paper on the Table, Mr. Morarjibhai 
said: 

"And when it comes to the business of 
Parliament where it becomea vital to have 
it, then Parliament is the highest body and it 
must have it. It must have all the papers. No 
secret papers of the Government can be 
secret from Parliament. The only stipulation 
would be that when Parliament sits in a 
secret session nothing can be divulged. 
After all. the authority of Parliament is 
above Government and Government is not 
above Parliament. If that is not realised by 
the Government it will be a sorry day for 
parliamentary democracy and Parliament 
cannot abdicate its authority." 

These the last two sentences are very prophetic; 

"This is what power does. I hope the 
Prime Minister will realise it. If not today 
some d^y it will have to be realised. Power 
has that effect on evervbody, I do not ex-
clude myself from  it." 

How prophetic it has proven! And this is 
called poetic justice. So I want to make a brief 
submission, Sir, before you decide on the 
admissibility of the motion. 

THE MINISTER OF RAILWAYS (PROF. 
MADHU DANDAVATE): On a point orders 
Sir. 

SHRI DEVENDRA NATH DWIVEDI; I 
am already on a point of order. That should be 
first disposed of. 

PROF. MADHU DANDAVATE: I have a 
submission. After this I would make  my  
submission. 

SHRI    DEVENDRA    NATH    DWIVEDI: 
I am finishing.   I will not take more  than   a  
minute.    You   are   the custodian of the rights 
of the House. Since  the   beginning of the   
present session this House and the people of this     
country  are     surcharged  with emotion.   They 
are pre-occupied with this scandal that is going 
on,  about how to dust the dirt beneath the gov-
ernment.   They want    the truth    to come out, 
and you yourself played * role in  trying to 
resolve the  crisis. Now the House feels, the 
Members of Parliament feel, that because  
almost everything  has   gone  to   the  Press— 
because editorials have been written; verbatim  
the  text  has  gone  to  the Press—any attitude 
on the part of the Government,  after that, not to 
place the papers on the Table of the House is 
tantamount to committing contempt of this 
House.   Therefore, Sir, I want you, as 
Chairman, to direct the Government   because  
if  the   Government does not do that and if this 
Government continues to show its contempt for 
the House, then it will  be very difficult   for   
Members   of  Parliament to conduct the 
business in a manner in which they can apply 
their mind, and because this is uppermost in our 
mind, we do not want to conduct any other  
business.    Therefore,   my   last submission is 
that you must give your ttfing today in the 
afternoon.   In the afternoon you must  give 
your ruling on the admissibility so that we can 
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conduct the business. Otherwise it will be 
impossible for us to sit peacefully as 
representatives of the people. It is a very 
serious matter. As the Prime Minister is here, 
maybe he is going to announce that he is going 
to place the papers. Therefore, let him be 
given the opportunity to place his Tiewpoint. 

(Interruptions) MR. CHAIRMAN; 
I think the hon. Members cannot direct the 
Chair to do this and that. 

(Interruptions) 

THE PRIME MINISTER (SHRI MORARJI 
R. DESAI): May I say that the hon. Member 
forgets that there is no analogy between that 
case and this case? Let me say what it is. That 
case related to corruption in issuing a licence 
and not correspondence between Ministers. 
SHRI    DEVENDRA   NATH    DWIVEDI:   
Corruption between Ministers' families.    
Family corruption. (Interruptions) 

SHRI MORARJI R. DESAI: I heard you 
patiently. What has happened to him? He is 
excited, I don't know why. 

SHRI PILOO MODY (Gujarat): He has 
already admitted that he is disturbed  
mentally. 

(Interruptions) 
MR. CHAIRMAN:   Silence, please. 
SHRI MORARJI R. DESAI; When he says 

that the whole country is involved, it only 
means he, his friends and his followers. 
Nothing more than that. (Interruptions). A 
vast part of the country is not concerned with 
it at all. But he can make statements, I have no 
quarrel with him. What I said then related   .   .   
. 

SHRI DEVENDRA NATH DWIVEDI;   
To what ?    Corruption. 

SHRI MORARJI R. DESAI: ... to the 
correspondence to be placed on the Table in 
the licence case. That is not  what  is   
sacrosanct.   I  will  cer- 

(     tainly put such  cases  in Parliament I will 
never say "No." 

PROF.     MADHU     DANDAVATE: Sir, I 
only rise on a point of order because for all 
times to come    thi3 would be a precedent.    
There      are enough    precedents    in     both    
the Ileuses.  When  any  Member tried to quote 
from the proceedings of      the other  House, 
the presiding authority has specifically said, 
"Whatever    you want  to  say,   you  can  say  
on  your own but no proceedings of the other 
House can be quoted in this House." The hon. 
Member has quoted      what Shri Morarjibhai 
Desai had stated in the    other    House.   I do    
not   want to go into the merits of the case, but 
if you allow quoting whatever    has happened   
in  the   other  House,       it will be very bad    
precedent.      And once  when I    tried to do it 
in the Fifth Lok Sabha, I was told by the 
Speaker,   "You   cannot     quote  what has  
happened in  the Rajya     Sabha that   would     
be a     bad     practice." Therefore, I would like 
to know your ruling on this issue. 

SHRI ANANT PRASAD SHARMA 
(Bihar): Sir, I only want to add to what my 
hon. friend, Mr. Dwi-vedi, has said. I have 
also given a notice under rule 168 and I 
want... 

THE LEADER OF THE HOUSE (SHRI 
LAL K. ADVANI): Sir, are we going to have 
a debate on this? You permitted a Member to 
make some observations. 

(Interruptions) 

SHRI ANANT PRASAD SHARMA: Only 
one minute, Sir. I only want to add to 
whatever Mr. Dwivedi has said. I have also 
given a notice under rule 168 for a motion to 
be moved in the House and I would request 
you to take a decision this afternoon. 

SHRI BHUPESH GUPTA (West Bengal);  
Sir, before you ^peak up.. • 

(Interruptions) 



HI Points of order [RAJYA  SABHA]        between P.M.  and i 
Re. Correspondence eat-Home Minister 

PROF. RAMLAL PARIKH (Gujarat); Sir, 
you are permitting a debate on a matter which 
is already under your consideration. That is 
what it is. 

{Interruptions) 
PROF. MADHU DANDAVATE: Sir, have 

you disposed of the point of order? 

MR. CHAIRMAN:  No. 

SHRI BHUPESH GUPTA: Sir, 1 am a little 
surprised at the argument which the Prime 
Minister has put forward by trying to make a 
fine distinction between the present case and 
the Tulmohan Ram case involving the 
granting of a licence. Sir, this distinction is 
somewhat artificial. We are not concerned 
with the refinement of it. Here there are some 
allegations which have come to light and also 
appeared in the Press involving certain 
individuals who are not members of the 
Government—and some of them are. This is 
what has appeared in "the papers. For the 
present, as I am speaking, I do not know what 
has happened in your Chamber. This is in the 
Press. Are we not entitled in Parliament to 
know these allegations which- involve public 
standards, propriety in public life and moral 
values, and all the rest of it? Sir, this is what I 
would like to know. Now, should they not be 
treated the property of the House so that the 
House can give its opinion as to how they 
should be dealt with, whether the allegations 
are valid or not, and, if valid, to what extent 
they are valid and what should be the action to 
be taken on them? Must these be left to the 
Prime Minister, who is involved in some way 
or the other, and the former Home Minister,, 
to decide—and that too in the context of 
settling their quarrels, the quarrels between 
the two big guns of the Janata Party. Sir, it 
does appear from the newspapers today that 
the subject-matter of their discussion •was as 
to what should be the fate of 

the so-called correspondence. One is saying: 
"Withdraw the charges". The other is saying: 
"I am ready to accept the cancellation of the 
correspondence, but not prepared to withdraw 
the charges." What is all this going on? What 
are they dealing with? Are they dealing with 
their internal domestic affairs in which the 
country is not involved? Or, are they dealing 
with a public matter? Sir, propriety in public 
affairs is not an internal affair of the Cabinet 
members or, for that matter the members of 
the ruling party. Propriety in public life is a 
public issue to be debated and thrashed out in 
public and, above all, in Parliament. That is 
the standard to be set. 

Why is the Government shying away from 
laying the correspondence, including the 
letters the Prime Minister has received against 
Mr. Charan Singh and his family and other 
from various sources, including two Janata 
legislators? We cannot simply understand it. 
Sir, we are asked to be onlookers, to read the 
newspapers and see how the horse trading is 
going on over the correspondence. Is this the 
way to treat Parliament,, especially when it is 
in session? I ask you this question and it is for 
you to give guidance. 

Sir, there is no norm which would be 
violated. On the contrary, norms will be set if 
the Prime Mnister comes forward with laying 
on the Table not only all the correspondence 
but also all the readably material. He should 
come forward and say: "Here is the material 
for the nation and Parliament to judge"—that 
would be a forthright and frank manner of 
dealing with a public issue of this dimen-
sion—rather than seek argument and 
prevaricate. 

Therefore, I think, our demand for laying 
the correspondence on the Table of the Houss 
is very reasonable and requires to be 
supported by all concerned. My friend raised 
a point of order. On what? We are not quoting    
from    what     is      said    in 
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the other House. We are quoting what is 
known t0 the public. We are quoting facts of 
life. And there is no harm in quoting even 
from the proceedings of the other House 
without naming specifically the other House. 
It is always done. Sir, Mr. Morarji Desai, who 
should come forward before anybody else, is 
trying to back out of it. Why is he afraid of the 
search-light being put on him? I cannot 
understand it. Sir, therefore, there is a fool 
proof case for the correspondence and other 
relevant papers toeing laid on the Table of the 
House. Those must be brought to the House to 
be thrashed in this House and in the other 
House before the eyes of the nation. The 
nation, the public an^ Parliament must judge 
them. Give pronouncement not only on the 
merits of the allegations in possession of the 
Prime Minister and the ex-Minister but also 
on what should be the follow up action. It is a 
simple thing. Is this the way? What for? Mr. 
Morarji Desai is not doing justice to himself, 
and certainly he is not bringing credit to the 
parliamentary system. 

SHRI JAGANNATH RAO JOSHI (Delhi):  
On a point of order, Sir. 

SHRI K. K. MADHAVAN (Kerala) :  On 
a point of order,. Sir. 

SHRI DINESH GOSWAMI 
(Assam);  On a point of order, Sir. 

SHRI BUDDHA PRIYA MAURYA 
(Andhra Pradesh): On a point of order.   Sir. 

MR. CHAIRMAN: All are on points of  
order,   Sir. 

SHRI K. K. MADHAVAN; Sir, 
apparently, the point made toy my friend, 
Prof. Madhu Dandavate. . . 

MR. CHAIRMAN: No, no, you have not 
been allowed.   Do not take down. 

(Shri K. K. Madhavan continued to speak). 
SHRI DINESH GOSWAMI: I think, Sir, 

one of the very important members of the 
Janata Party... 

MR. CHAIRMAN: I have not allowed you 
to speak. I have allowed Shri Jagannath Rao 
Joshi to sipeak. If you are going to speak like 
this, it will not be recorded. Do not take 
down. 

(Shri Dinesh Goswami continued to 
speak). 

 



 

MR. CHAIRMAN; Now, one minute 
please. Hon. Members, please resume your 
seats. Let us be calm and quiet. I have 
received notices of the motion. I will examine 
them thoroughly and will let you know the 
ruling when I am to give. Therefore, let us not 
discuss further. 

SHRI MOHAMMAD YUNUS SALEEM 
(Andhra Pradesh): Today only, Sir. 

MR. CHAIRMAN: You cannot dictate. If 
you dictate... (Interruptions) It all depends 
upon the subject-matter and the precedents 
and all that. I will have to look into it. I will 
let you know. That is all. Now, next item, 
Calling Attention. Mr. Kalp Nath Rai. 

 
SHRI RISHI KUMAR MISHRA 

(Rajasthan): Mr. Chairman, Sir, will you 
please allow... 

MR. CHAIRMAN:   One minute. 
SHRI RISHI KUMAR MISHRA; One 

second. Will you please allow a Member of 
the Opposition to express a point of view 
which is different from that of the other 
Members of the Opposition? Because you are 
going to give a ruling, I will like to... 

MR. CHAIRMAN: Before I will give, I 
will see. 

SHRI RISHI KUMAR MISHRA: Please 
listen to what I am going to say. You see, an 
atmosphere has been created in this House 
which I think is sufficiently concerned with 
the dignity and decorum of this House.   It 
also involves... 

MR.    CHAIRMAN:    It    has    been 
now... 

SHRI  RISHI    KUMAR    MISHRA: 
Please listen. 

MR.   CHAIRMAN:   What   am  I  to 
listen? 

SHRI  RISHI    KUMAR    MISHRA: You    
have    allowed others to speak. Why don't you 
allow me?    This is a matter which involves, 
Mr. Chairman, the dignity and the decorum of 
this House.    Also,  Mr.  Chairman,  threats 
have been held out that proceedings will not be 
allowed to be carried on— Mr. Chairman, may I 
have your attention?   Threats have been given 
in this House  that   proceedings  will  not  be 
allowed to 'be  carried on    unless    a certain 
demand is fulfilled.    Since it is a matter of 
conscience with me and since I think... 
(Interruptions)   I am. not going to be cowed 
down by anybody.    Since this is a matter 
which, I think, involves the basic principles of     
parliamentary     democracy     and functioning 
of democracy. I will like to submit to you before 
you give your ruling that two questions are 
involved in this.   One is a question allegedly 
involving charges    of    corruption made  by the 
former Home Minister against   the  Prime  
Minister  and   his son and some references 
made by the Prime    Minister    against the 
former Home  Minister  and  members  of his 
family.    As Members of the Opposition,  
wherever we suspect  any  corruption, it is our 
duty to fight it and to see that it is exposed.   It is 
entirely a different matter and I will join every 
Member of this House in carrying on a crusade 
for fighting for exposure of corruption.    But the 
other issue involved is whether correspondence  
between   two  Ministers    should be laid on the 
Table of the House or not.   I will like to submit 
that I think it is very indecent on the part of any 
person  to  try  to  n-»ohe  into  private 
correspondence  between  two    individuals .. . 
(Interruptions) 

SHRI   DEVTTODRA    NATH    DWI-
VEDI:  Not private correspondence. 
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SHRI RISHI KUMAR MISHRA: Let me 
speak. I will not yield. Sir, I must be heard. 
(Interruptions) I must be heard. 
(Interruptions) I must be heard. I am not 
going to yield. 

 
SHRI RISHI KUMAR MISHRA: Mr.   

Chairman,  this  is  not  the way.     , 
(Interruptions)  I must speak. I must have    my    
say.     Secondly,     Sir,... 
(Interruptions) 

MR. CHAIRMAN: Mr. Yadav, why are 
you not allowing others to speak? 
(Interruptions) 

SHRI RISHI KUMAR MISHRA: Mr. 
Chairman, Sir, secondly when this question 
was raised, the Prime Minister left it to the 
Chairman and to the Speaker in the two 
Houses to decide... (Interruptions) Let me 
conclude; otherwise there will be distortions. 
The Prime Minister left it to the Chairman 
and to the Speaker in the other House to 
decide what should be the manner in which 
this correspondence should be made known to 
the Members of the Opposition. You, in your 
wisdom, Sir, decided that this correspondence 
should be shown to leaders of the Opposition 
in your chamber (Interruptions) No, I will not 
sit down.    (Interruptions) 

SHRI BUDDHA PRIYA MAURYA: Sir, I 
am standing on a point of order. 

SHRI RISHI KUMAR MISHRA: I must 
have my full say. 

SHRI BUDDHA PRIYA MAURYA: I am 
on a point of order... 

SHRI RISHI KUMAR MISHRA: Mr. 
Chairman, the Prime Minister left it to the 
Chairman of this House and the Speaker of 
the Lok Sabha... 

SHRI BUDDHA PRIYA MAURYA: I am 
on a point of order... 

SHRI RISHI KUMAR MISHRA: I am 
speaking on my point of order. I should be 
allowed to have my say. Sir, the Prime 
Minister left it to you and to the Speaker in 
the Lok Sabha to decide what should be the 
form in which the correspondence should be 
pursued. Now, you decided in your wisdom 
that the correspondence will be seen by the 
leaders of the Opposition in your Chamber. 
Even before that correspondence was seen by 
the leaders of the Opposition, the Congress I 
declared that whatever may be the 
correspondence( we are going to pursue this 
matter and we will force  that   the   
correspondence. 

SHRI YOGENDRA MAKWANA 
(Gujarat):  Sir,, on a point of order... 

SHRI BUDDHA PRIYA MAURYA: I am 
on a point of order, Mr. Chairman. 

SHRI RISHI KUMAR MISHRA: Mr. 
Chairman, it is for you now to decide whether 
this correspondence should be placed here on 
the Table of the House and you may be 
within your right and in view of what the 
Prime Minister... 

SHRI BUDDHA PRIYA MAURYA: On 
a point of order... 

SHRI YOGENDRA MAKWANA: On a 
point of order... 

SHRI RISHI KUMAR MISHRA: Mr. 
Chairman, you should not succumb to their 
blackmail. You h^ve allowed me to make my 
submission. Therefore, you must not succumb 
to blackmail... 

MR. CHAIRMAN: Please conclude 
quickly. 

SHRI RISHI KUMAR MISHRA: I am just 
concluding.   My last sentence 
is this... 

SHRI YOGENDRA MAKWANA: On a 
point of order... 

SHRI BUDDHA PRIYA MAURYA: On 
a point of order... 
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SHRI RISHI KUMAR MISHRA: Sir, you 
don't succumb to the blackmail. I want to 
make my submission. You have allowed me 
to make my submission. I am not going to 
yield to these interruptions. I will not allow 
them to get my viewpoint distorted ... 

SHRI YOGENDRA MAKWANA: Mr. 
Chairman, please listen to my point of 
order... 

SHRI RISHI KUMAR MISHRA: There 
cannot be a point of order unless the previous 
point of order is disposed of. And I am 
talking on my point of order already. 

Sir, I was submitting that the Prime 
Minister left it to you, and those leaders 
should have the decency, they should have the 
honesty to come to your Chamber and see the 
correspondence, and after accepting your 
ruling, after going to your Chamber, after 
seeing that correspondence, in pursuance of 
their political objective of trying to divert the 
attention... (Interruptions)... because I suspect 
that this House is being used for that purpose. 
I submit to you. Mr. Chairman, that I will not 
be a party to the game which the Congress-I is 
trying to play in this House. I submit that you 
should make a decision and announce what 
you think is. the right course to adopt. If you 
feel that the correspondence should be laid on 
the Table of the House, then you should direct 
the Government accordingly. But you should 
not succumb to threats or blackmail. 

SHRI YOGENDRA MAKWANA: Mr. 
Chairman, you are not allowing us. You have 
allowed him. Prior to Mr. Mishra, you did not 
allow Mr. Maurya when he rose on a point of 
order. You do not allow members of our 
party. 

SHRI N. G. RANGA (Andhra Pradesh) : A 
point of order takes precedence over 
everything else. When an honourable 
Member is on a point of order, another 
Member cannot rise on another point of order. 
Ultimately it i< the duty of the Chairman to 
give.. 

SHRI PILOO MODY:  To give precedence 
to Mr. Ranga... 

(Interruptions) 
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thought that I should intervene. I thought so 
because he was not, being allowed and I had to 
stand up to make my point of order and say that 
there was a point of order. I had to go on saying 
that I was rising on a point of order because you 
did not allow me at all. Why should there be any 
discrimination between Members That was my 
point of order before you. We seek your protection 
and I would request you to see that no 
discrimination is made between* Members. 

SHRI P. RAMAMURTI: Sir, I would like to 
make a submission. Since you have allowed the 
other Members, I think you can allow me also. So 
many thin ^3 have been said and I do not want to 
go into all those things. The only point that I would 
like to make is this: The Prime Minister must 
seriously consider this position now. Whether he" 
places the thing on the Table of the House or not 
today 5 Sir, in the whole country, the Government 
has made a fool of itself. Sir. it is making a fool of 
itself. Without standing on prestige, it should do 
something. In the whole country, the Government 
is now a laughing-stock. Therefore, it is much 
better for the Government, for the Prime Minister, 
to place it on the Table. So many things are 
appearing in the Press, it has already been placed 
before some leaders. In the interest of the Gov-
ernment itself, it should be placed. I do not want the 
Government to become a laughing-stock. In the 
interest of the Government itself, I say that the 
letters may be placed officially so that non-official 
"things do not come out at all. Or, the Government 
should say that whatever has come out before the 

public is false. If you are able to contradict it, it is all 
right. Otherwise, the Government is a laughing-
stock » the whole country now. I want to put an end 
to this situation. 

 

SHRI P. RAMAMURTI (Tamil Nadu): Sir, 
I want to say something on this. 
(Interruptions) 

SHRI YOGENDRA MAKWANA: Sir, I 
rose on a point of order and said something. 
(Interruptions). I did not mean it. Mr. Maurya 
was on a Point of order and he had raised his 
point of order long before that. But then you 
went to the next item of Business relating to 
the Callinj^-Attention Motion and Mr. Ka'p 
Nath Rai was on his legs to call the attention 
of the hon. Prime Minister. Just then you 
allowed Mr. Mishra and he rose and Mr. 
Maurya was requesting you to allow him. 
(Interruptions). 

SHRI BUDDHA PRIYA MAURYA: long 
before that. 

SHRI     YOGENDRA     MAKWANA: He 
was not allowed and, therefore, I 
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SHRI PILOO MODY: He should not 

be allowed to speak in peace. He disturbs 
every speaker in {Re House. When Mr. 
Misra was on a point of order, he said that 
his point of order should be given 
precedence. . . (Interruptions) . 

 

 

DR. BHAI MAHAVIR (Madhya 
Pradesh): Is it a point of order or are you 
allowing a discussion?. . . (Interruptions). 

MR. CHAIRMAN: Your leader wants 
to speak. 
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SHRI DINESH GOSWAMI: When I rose 

to make my submission, you told me that let 
the other hon. Member Mr. Joshi raise his 
point of order and then you would give me a 
chance. But after that others' have also spoken. 
Does it mean that in this House if a Member 
observes discipline and responds to your 
ruling* he does not get a chance or is it that 
only one who can cow down others and 
deprive them of their opportunity gets chance 
to speak? My complaint is, why is it that you 
did not allow me a chance after Mr. Joshi, and 
you permitted Mr. Misra to speak... (In-
terruptions). Mr. Misra said that this 
correspondence should be table, and. . . 

SHRI RISHI KUMAR MISHRA: I did not 
say that... (Interruption) . ■ ■ Let me explain. 
I did not say that it should be tabled. I have 
said that the Prime Minister left it to the 
Chairman to decide as to how this 
correspondence should be brought to the 
notice of the Opposition. The Chairman in his 
wisdom informed the leaders of the 
Opposition that it should  be   . .  .    
(Interruptions) ■ . • 

Tvot to allow the proceedings to be carried on 
is absolutely wrong . . . (Interruptions). 

SHRI DINESH GOSWAMI: Now, my point 
is this that I am a Member of this House with 
full rights and I 1 am not bound by the Prime 
Minister's wisdom of not placing the letters. 1 
have a duty to my countrymen. 1 feel that when 
there is a gross allegation of corruption against 
the prime Minister and against the Home 
Minister, it is my duty to know what the 
allegation is. Mr. Morarji Desai, the hon. Prime 
Minister tried to make a distinction in this case 
from the Tulmohan Ram case. Yes, there is a 
fine distinction between this case and the 
Tulmohan Ram case and this House must keep 
that in mind. In Tulmohan Ram's case, what the 
opposition wanted to see was the report of the 
C.B.I, during inquiry and it is the normal 
practice not to show the reports of inquiries or 
investigation because it hampers investigation 
and comes in the way of fair dispensation of 
justice. In this case, what we have tried to see is 
something like a First Information Report which 
the Home Minister has lodged against the Prime 
Minister saying that these are the allegations 
against you. This First Information Report is a 
public document. I should have understood if the 
hon. Prime Minister would have said that the 
complaint was false and if the Janata Party 
would have taken action against Chaudhari 
Charan Singh for making wild and baseless 
allegations against the Prime Minister. But the 
position today is that both of them are trying to 
compromise, if the newspaper reports are 
correct, saying that you withdraw the allegations 
and I take you back in the Cabinet. I do not 
know the position. Is not this Parliament, and 
mvself. as a Member of Parliament, supposed to 
know what the position is. We have come to a 
peculiar situation. Up till now the Home 
Ministers used to lose their positions because 
they dii not take action on complaints when 
certain complaints of corruption 
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or some offences came to their notice. This is 
the first instance in democratic history when a 
Home Minister has lost his job when he told the 
Prime Minister that these are the    charges of 
corruption.   There is no such parallel in the 
democratic history of   the world.    They   are  
saying  that  since these  are privileged 
documents, they cannot be placed  in the    
House.      I want to know that supposing it 
came to the 'notice of the Home Minister that a 
Member of the Cabinet     has committed a 
crime, let us say, a murder and he asks the 
Prime Minister that  there should  be  an  
inquiry on it since he has certain evidence or 
information      about it.        Then     can the      
Prime       Minister    say      that these     are       
privileged   correspondences    and    he    will    
not      allow such   allegation  of  criminality to 
be public?   Under the normal law of the land, 
if a crime comes to the   notice of an individual, 
it is his     bounden duty t0  report it to the 
police.    So far as the Minister's are concerned, 
even if there is an allegation    of    a certain 
crime,  it can be thrown under the carpet in the 
garb of a privileged document.    I can     
understand that   inter-Ministerial   
correspondence should not be placed in the    
House normally if it relates to an affair of the  
State.    Am I t0 understand that things have 
come to such a pass that corruption today has 
become an affair of the State. Can the Prime 
Minister say that corruption is an affair of the 
State and therefore, what we discuss about 
corruption between me and the Home Minister 
is a private and privileged document and  the    
Parliament cannot know and the country cannot 
know? 

Sir, lastly, it has been said by Mr. Mishra 
that you have, in your wisdom, taken a 
decision that it should be seen in the 
Chamber. May I ^remind that when the 
Tulmohan Ram case was brought in the 
House and when that arrangement was made, 
what one of the hon. Members of the House 
said?    I quote: 

"When I am told that no further action  
tan  be  taken  either in the 

House or outside until that case is over, am 
I not bound by that condition if I agree 
with it." Therefore, I do not agree with it." 

It  was  further  said that  Parliament has a duty 
0f its own irrespective of any conditions that can 
be laid down upon  the leaders.    The leaders 
may have come to  their own    terms and 
conditions.   I have got a duty to myself and as I 
have got a duty   to   my countrymen, I demand 
of this   House with all seriousness that this 
cannot be a preserve of the Prime Minister and 
the Home Minister.   The country must know 
what the allegations   are. After  all,   how  can  
you  expect  this Government to  run if there    
is    an allegation  and     a    counter-allegation 
between  the Prime Minister and the Home 
Minister?    Let the    documents be placed on 
the Table of the House. Let the country know, 
and let us all be clear about it.   If there is 
nothing against the Prime Minister, we would be 
the first to stand up and say that this type of 
allegations against    res* ponsible men of 
public-life should not be made.    And we will 
ask   further that those wh0 have made the alle-
gations, they should be dealt with in some way 
or the other. But the   allegation is made and 
you will not take action. ( Time bell rings). This    
has completely, as I said earlier, polluted the 
entire atmosphere of the country. And I beg of 
you, Sir, in the interest of  the   highest  
tradition   of    parliamentary democracy,  give a 
direction to place these letters.   We have given 
our motions.    I gave  it long    back. Consider 
it.    At least,  ask the    hon. Prime Minister to 
lay    it    before the House    so    that  the    
country    may know that we the Members of    
this Parliament are not trying to cover up 
corruption. 

MR. CHAIRMAN: Before the hon. Leader 
of the Opposition speaks, I would like to 
clarify one thing. When I said in this august 
House that I will discuss this -matter with the 
leaders of the Opposition and also the Leader 
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[Mr. Chairman] of the House and try to find a 
solution, I presumed that the House accepted my 

suggestion.    An^ because it was accepted, I 
took the responsibility of calldMg and inviting 

the leaders  of all the parties and I had a 
discussion with them.    Three sittings were held 

and it was decided there as t0 what exactly 
would be the solution and what procedure   

should   be followed.   Accordingly, I cairn   
here and I  announced  the    solution  here 

which all of you know. On that day, nobody  
raised   any  objection  to  the formula accepted 

at the meetings.   In spite of all that, if you are 
trying to raise     anything—you     have     given 
notices of the motion and I have said that    I am    

going    to    examine    it thoroughly—I must 
make    it clear— because  all of you  are    

getting an opportunity and you are trying to get 
your views recorded—that what I have done, I 

have done with the approval Of the House and I 
have not done it on my own.   I want to have my 
views recorded,  so that  the  outside worfd may 

hot think that I have done something against 
your wishes. 

SHRI BUDDHA PRIYA MAURYA: Sir, my 
motion stands. 

MR. CHAIRMAN;    Your motion is eternal. 
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SHRI MORARJI R. DESAI; May I 

correct my hon. friend? The Home 
Minister has made no charges of cor-
ruption against me. Nor have I made any 
chargei of corruption against him. 

 
 

"I am surrounded by corrupt people 
and I am relieved because I am out of 
the Cabinet now." 

1 P.M. 

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC 

IMPORTANCE 

Reported statement of the Prime Minister 
to the effect that India would not 
undertake Nuclear Explosions even for 
peaceful purposes and the views 
expressed by him on the previous 
Nuclear Explosion in India    in  W* 

SHRI KALP NATH RAI (Uttar 
Pradesh): Sir, I beg to call the attention 
of the Prime Minister to his reporter 
statement that India would not undertake 
nuclear explosions even for peaceful 
purposes and the views expressed by him 
on the previous nuclear   explosion   in   
India "In   1974. 

 


